
E FIR No. 001066/2021. 
PS Narela. 

U/s 379/411 IPC. 
State VS Habibul @ Sanjay. 

 
04.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

  
Present: Ld. APP for the State.     

   Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 12.03.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Habibul @ Sanjay upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of 

like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 
  2. That accused shall not tamper with the evidence in any manner; 
   3. That in case of change of residential address, accused shall intimate the court about 

the same. 
  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 
    Copy of the order be also given dasti to ld. counsel for accused. 
  Copy of the order be also uploaded on District Courts website. 

 
 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 
                04.06.2021 

  



E FIR No. 6429/2021. 
PS Bh. Dairy. 

U/s 379 IPC. 
State VS DL 13SJ 0959. 

 

04.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

  
  This is an application seeking release of vehicle on superdari moved by applicant 

Ashpak Mohd. 
  
Present: Ld. APP for the State.     

    

   The application has already been disposed off vide order dated 01.06.2021. 

   Accordingly, the same stands dismissed. 

   Copy of this order be given dasti to Ld. Counsel via any of the electronic modes. 
  Copy of the order be also uploaded on District Courts website. 

 

        

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

                04.06.2021 
  



FIR No. 645/2019. 
PS Bh. Dairy. 

U/s 365 IPC. 
State VS Unknown. 

 

04.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing 

via videoconferencing and remaining matters are adjourned enbloc. 

 
   The present application is taken up today as the same was not placed before me 

on date fixed i.e. 15.05.2021. Reader/Asstt Ahlmad warned to remain careful in future. 

 
Present: Ld. APP for the State.     

   Sh. R K Gupta, Ld. LAC for complainant Madan Lal. 

   

   Reply forwarded by the SHO perused. It is submitted that previous IO is under 

suspension. It is assured that a new IO will be assigned to the case and that the effective report will 

be filed on the NDOH. 

   As such, fresh progress report, to be forwarded under the signatures of SHO as well as 

ACP concerned, be filed on 15.07.2021. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 
                04.06.2021 

  



FIR No. 210/2021. 
PS Narela. 
U/s 147/148/149/323/427/452/506 IPC and 25/27 Arms Act. 

State VS Yaseen @ Quasim @ Kasim. 
 

04.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 
19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing via 

videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
  
Present: Ld. APP for the State.   

  Sh. Pradeep Vijayran, Ld counsel for applicant/ accused. 
  Reply received. 

   The present FIR is connected with FIR no. 211/2021 PS Narela. The case as projected by the 
prosecution is that owing to a previous animosity, the applicant/ accused and his associates on 27.05.2021 
went to the house of the complainant, carrying country made pistols and other weapons and beat him up for 
being a secret informer of the police for which the present FIR was registered. The next day i.e. on 28.05.2021, 
both the rival gangs gathered outside Vardhman Mall to settle their scores and were found to be involved 
interalia in rioting and assaulting police for which FIR no. 211/2021 PS Narela was also registered. Citing the 
gravity and the nature of the offence, present bail application has strongly been opposed. It also submitted that 
one of the co-accused Monu is also on the run and has not yet been arrested. 

   On the other hand, ld counsel for accused has argued false implication of the accused/applicant 

in the present case saying that the same is apparent from the fact that the complaint was lodged the next day 

of the incident. It is also stated, that in any case, the recovery in the matter has already been effected and 

therefore, no purpose would be served by keeping the accused in custody anymore. 

   Heard.  Perused. 

   The allegations against the accused are serious in nature. He has a history of previous involve-

ments in serious offences. The investigation is also at an initial stage and the co-accused is also yet to be 

arrested. Keeping in view the overall facts and circumstances of the case including the possibility of the ac-

cused fleeing away from Justice, I do not deem it appropriate to grant him bail at this stage. 

   Application accordingly stands dismissed.  

  Copy of the order be also sent to ld. LAC for accused via any of the electronic modes.  
  Copy of the order be uploaded on the Delhi District Courts website.   

        

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

                04.06.2021 
  



FIR No. 211/2021. 
PS Narela. 
U/s 147/148/149/152/186/188/269/271/332/353/506/511 IPC; 25/54/59 Arms Act and 3 Epidemic Diseases 
Act.  
State VS Yaseen @ Quasim Kasim. 

 

04.06.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 dated 

19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for hearing via 

videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
  

Present: Ld. APP for the State.   

  Sh. Pradeep Vijayran, Ld counsel for applicant/ accused. 

   Reply received. 

   The present FIR is connected with FIR no. 210/2021 PS Narela. The case as projected by the 

prosecution in both the cases is that owing to a previous animosity, the applicant/ accused and his associates 

on 27.05.2021 went to the house of one Gufran, carrying country made pistols and other weapons and beat 

him up for being a secret informer of the police for which FIR no. 210/2021 PS Narela u/s 

147/148/149/323/427/452/506 IPC and u/s 25/27 Arms Act was registered. The next day i.e. on 28.05.2021, 

i.e. the date of the present offence, both the rival gangs gathered outside Vardhman Mall to settle their scores. 

The present accused was part of such mob. When the police tried to intervene, the mob assaulted them and 

tried to flee away from the spot as well but were eventually apprehended. Citing the gravity and the nature of 

the offence, present bail application has strongly been opposed.  

   On the other hand, ld counsel for accused has argued false implication of the accused/applicant 

in the present case. It is also stated, that in any case, the recoveries have already been effected in the matter 

and that too from the other accused persons and as such offences under the Arms Act are not made out against 

the present accused. Finally, it is submitted that accused is running in JC since 31.05.2021 and therefore, he 

be enlarged on bail as the investigation already stands concluded. 

   Heard.  Perused. 

   The allegations against the accused are serious in nature. He has a history of previous involve-

ments in serious offences. As regards the question of non-recovery of arms from the present accused is con-

cerned, he was found to be a part of mob/unlawful assembly engaged in rioting with weapons thus giving an 

impression of having a shared common intention and a common object. Even otherwise, by being part of such 

a huge mob during COVID times at a public place flouting restrictions, accused not only put himself but also 

everyone else at risk. Thus, keeping in view the totality of the circumstances as well as the gravity of the 

offence, I do not deem it appropriate to grant him bail at this stage. 

   Application accordingly stands dismissed.  

  Copy of the order be also sent to ld. LAC for accused via any of the electronic modes.  
  Copy of the order be uploaded on the Delhi District Courts website.  

        

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

                04.06.2021 
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